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LEGISLATIVE ASSEMBLY.
Wednesday, 24th March, 1926.

The Assembly met in the Assembly Chamter at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

REecovery oF THE LoaN or Rs. 8+l LakHs MADE TO Tug PERSIAN
GOVERNMENT.

1869. *Mr, Kasturbhal Lalbhai: (a) Will the Government be pleased to
state when they expect to recover the loan to the lersian Government of
Rs. 841 lakhs; repayment of which the Financial Secretary stuted in his
memorandum was expected at an early date?

(b) Will the Government be pleased to state how far the ncgotiations
have proceeded?

(¢) How do Governmeni propose to deal with the amount when
realised ?

The Honourable Sir Basil Blackett: I regret I am unable to make any
statement.

Recent Main RoBBery 18 THE KHurNa Distuicr.

1870. *8ir Darcy Lindsay: (a) Has fhe attention of Government been
drawn to a recent mail robbery in the Khulna District of insured articles /
of considerable value in which the mail peon was severely wounded? ’

(b) If the answer is in the affirmative, what necessary protection do
the Department propose to afford to the postai staff conveying valuables
from railway stations to the post offices and vice versa?

(c) Have the perpetrators of the crime been discovered?

Mr. H. A, Sams: (q) Yes.

(b) The attention of the Honourable Member is invited to the reply
given in the Legislative Assembly on the 26th January, 1926 to starred ques-
tion No. 250 asked by Khan Bahadur Sarfaraz Hussain Khan. The ques-
tion of extending the protection to all mail carriers is under considepation.

(c) Two persons have been arrested in connection with the robbery.

RecomMENDATION OF THE LEE COMMISSION REGARDING ProMcTIONs
rroM THE Provinciar Civir. Services To THE SUTERIOR SERVICES.

1371. *Mr. K. O. Neogy: (a) With reference to the recommendation
made by the Lee Commission, on the question of increasing the rate of
promotion from the Provincial Civil Services and obtaining 20 per cent.
of the recruits for the superior services from that source in future, what
action has so far been taken in the different provinces in connection
therewith ? ;

(b) What was the number of listed appointments held by members of
the Provincial Civil Service, on the judicial and executive sides respect-
ively, in each of the Provinces at the time when the Lee Commission made
their inquiry, as compared with the number at the close of 1925?

(¢) Will Government be pleased to mnake a ctateraent of what they
propose to do in regard to the recommendation referred to in part (a)?

( 2846 ) a4
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The Honourable Bir Alegander Muddiman: (a) The orders of ¢he Secre-
tary of State in Council on this recommendation were communicated to
Local Governments »>f 19th November, 1925. Since that date recommenda-
tions for the listing of three additional posts have been received.

(b) 1 lay on the table a statement giving the figures required by the
Honourable Member.

(¢) The policy of Government is to fill 20 per cent. of superior posts

on the cadre of the Indian Civil Service by the year 1989 by the promotion
of Provincial Service officers and appointments from the Bar.

Statement showing the number of Superior Listed appointments held by members of the
Provineial Crvil Service tn each Province on the 1st July, 1923, (a) and 1st Jan-
uary, 1926 ,and the number to be eventually filled from this source.

annJ ::‘:01;'; .ol lsr ] an;:’ ::';mr lsr Tﬂ:" mw
e [P — tugﬂd:m
Judiotal, Judioial. and i
— Bl 2755 | Bawasns,
Exocnc el by| piea | motat, | Execo- B by gineg | Total. | within 18
bers of | trom bors of | from years from
raot| the el | the 1s April,
p.C.5.| DA p.C.8,| Bar 1924
1 2 3 L] [ ] ] 7 8 ] 10 1
_ - S :
!
Madras ., . b b 2 12 8 8 2 14 21 !
‘ ® { @ . |
- ~ = .
Bombay . 3 (ad ; 6 b s 1 9 17
—r— |
Bengal . 8 | B 1] 12 e 5 1| 1 2
U.p. . i 4 7 1 12 4 7 1 12 26 |
Punjab N ] 4 2 11 8 b 2 18 m
Burms . .| 4 4 2 | 10 7 5 2 | 14 19 |
B.endO. . 6| 2| 1| 8| 65| 2| 118 18
C.p. . ' 2 b e 7 2 b 7 12
Assum . \ 2 ) 2 . 2 4 |
Total l 3 | 26 ’ o e |4 |88 |10 a 11 |
. !
3 a) Em:&b in the oase of the Madran Presidency figures for which have been taken from the Civil List of st
anuary, 1983,
(4 Excluding & addiiioual posts sanctioned but not given effeot to,

(e} Exeluding ) 0ddiiional posts sanctioned but not given effect 1o,
(d) Including one for Assam.

————
Last Coar. Contract 1N Carcurra BY THE Rarnway DeranrTuant.

1872, *Mr, K, 0. Neogy: (¢) Has the attention of Government been
drawn to an editorial note in the Servant (Calcuttsa), dated the 2nd March,
1926, headed ‘‘ Lowest satisfactory tender '', dealing with the last coal
oontract in Calcutta by the Railway Department? .

(b) If so, will Government be pleased to make a statement on the differ-
ent paints raised in the said editorial note?

The Honourable 8ir Oharles Innes: I have only to add to the reply given
on 15th March last to Sir Hari Singh Gour that the latest available aecounts
of the workings of railway-owned collieries will be found in Appendix B
of Volume II of the Railway Board's Report on Indian Reilways for 1024-25-
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Positioxy or rexviNg Rainway Proskers 1IN EasTErN BENGAL.
.1878. *Mr. K. 0. Neogy: Will Government be pleased to make a state-
unent, showing with regard to each pending railway project in KEastern
Bengal, its present position, "and prospects of construction; as also the
-opinion of the local Government and the respective Railway Agents con-
cerned on the merits and urgency of each project?
The Honourable Sir Oharles Innes: A statement containing the informa-
tion asked for is laid on the table.

Statement showing the present position, ete., of the projects pending in Egsiern Bengal Bailway ,
EASTEEN BeXgaL RAILwAY.

Baflway project.
+{1) Tangsil Gopalpur
Jamalpur.

- (2) Ishurdi Pabns BSadhu-
guny. '

- (8) Dacca Aricha

+{#4) Faridpur Charmaguris .

-(6) Rajapur Ramchandra-
par.

~{8) Nelrokons Mohurganj .

- (7) Bambhuganj Halooaghat|
48) Western Extensions of
the Mymensingh Bhai-

rab Bazar Bailway—
(i) Barachar Hossain-

ur,
(i) Hossainpur
Kinhoregnj.
(iii) Howsainpur
Atharbari.

«(9) Esstern extensions of
the Mymensingh Bh:.i-
rab Bazur Rbilwny—
(iv) Atharabari Gogh-

bazar.
(v) Kishoreganj
Karimganj.

(vi) Sarachar Bajitpur.

Preaent position.

Prospects of
Construction.

Opinfon of Local
Government on the
merits and urgency

of eagh project.

A trafic survey
recently sanc-
tioned.

Trafic survey re-
czutly complet-
ed,

Trafic survey re-
cently ordered.

Under re-investi-
gation,

AssaM BEXaeaL
Traffic prospects
under re-inves-

tigation.
Traofic survey
recently sanc-

> Revised cone-
truction esti-
mute has just
been received.

.

Decision regard-
! ing construction

i will depend on
. result of traffic

i !uﬂﬂﬁ.““

Ditto.

Decision regard-
ing construction
will depend on
result of re-
investigation,

Rilzway.

Ditto.

Placed first in the
list of Lines recom-

mended for cons-
troction in 1028-27.

Plaeced fonrth in the
list of lines recom-
mended for cous-
truction in 1826.27,

INot included in the

list of lines recom-

mended for cons-

truction in 1920-27.

Ditto.

Placed eleventh in
the list of lines
recomunended for
construction in

Decision regard-
ing construction
will on
result of trafic '
survey. !

|

1
|

|
|

1926-27.

Pleced thirteenth
and sixteenth in
the list of lines
recommended for
constroction  in
1y26-27.

|

|
|
Edimates eto., '
are under ex-:

Placed fourteenth
and fifteenth in
the list of lines re-
commended in

of

gent on tbe

merits and qr-
gency of each
Pproject,

Y

Not yet

%

Ditto.

Ditto,

Ditto.

Ditto.

A2
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RECRUITMENT OF ASSISTANT TRAFPFIC SUPERINTENDENTS ON STATE
RarLways.

1874. *Mr. K, 0. Neogy: (a) With reference to the answer to starred
question No. 808, of the 15th February, 1926, is it a fact that among the:
candidates for appointment as Assistant Traffic Superintendents of the
State Railways, who were not permitted to sit for the competitive exami-
nation, were persons, who obtained their training in England as traffic
probationers under apprenticeships arranged with British railways by the
High Commissioner for India?

(b) What chances will there be for such persons to be employed under
state-managed Railways in India in future?

The Honourable Sir Oharles Innes: (a) The reply is in the affirmative.

(b) In future recruitment will be made on the result of a competitive-
examination and only those will be eligible to compete who fulfil the con-
ditions in the rules prescribed for the examination.

Mr. K. 0. Neogy: Will these persons be deemed to possess the qualifi-
cations necessary for going up for the examination?

The Honourable Sir Charles Innes: That is a matter which will have to
be examined in regard to each individual case. .

*

. Repucrion oF Coan FRreigurs, ETC.

’

1875. *Mr. K. 0. Neogy: (a) Have Government received any resolu-
tions passed by the Indian Industrial and Commercial Congress held at
Delhi in~February 1926, regarding, (i) further reduction of coal freights, (ii)
the policy re railway collieries, (iii) & change in the purchasing agency
for railway coal, and (iv) a bounty on coal exported outside India?

(b) If so, will Government be pleased to state what action they pro-
pose to take on these resolutions? )

The Honourable Sir Charles Innes: (a¢) and (b). So far Government has
received copies only of the Resolutions regarding the reduction in coal rates
and the grant of bounties on coal exported outside India. As regards rail-
way rates, the Government of India desire to say quite definitely that they
have no present intention of making any further reductions. As the Hon-
ourable Member is aware, they recently appointed a Committee to advise
them what measures should be taken to stimulate the export of coal outside.
India. Action lras already been taken on the most important recommen-
dations of that Committee, and the Government of India have no present
intention of referring to the Tariff Board the question whether bounties
should be given on coal exported outside India. .

ALieNMENT OF THE Dinasrus-Runea Rainwav.

1876. *Mr. K. 0. Neogy: (2) Have Government in the Railway Depart-
ment received any resolutions adopted at public meetings in the District
of Dinajpur (Bengal), taking exception to the proposed alignment of the
inajpur-Rubea Railway, and making several suggestions.regarding align-
‘nent and location of stations?

(b) If so, what action de Government propose to take in the matter?
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. The Honourable 8ir Charles Innes: (¢) No; a telegram protesting
-against the alignment adopted has been receiyed from the Chamnan of the

Local Board of Thakurgaon.

(b) The Honourable Member is referred to the reply given to a similar
-question No. 879 asked by Mr. Kumar Sankar Ray on February 19th last.

Mr. K. Ahmed: Are Government giving any effect to the telegram
received from Dinajpur?
The Honourable Sir Charles Innes: The actual position is that the Agent

of the Eastern Bengal Railway has been asked to obtain the opinion of the
‘Government of Bengal before finally adopting the proposed alignment.

Stary SELEcTION BoaRD’S EXAMINATION FOR STENOGRAPHERS.

1877. *Mr, Abdul Haye: Is it a fact that no examination for stenograph-
-ers was held by the Staff Selection Board subsequent to 1924?

\

The Honourable Sir Alexander Muddiman: No. A departmental exa-
mination was held in December 1925.

NumBer oF SUCCESSFUL MUHAMMADAN CANDIDATES IN THE STAFF
SerecrioN Boanrpn’s EXaAMINATION FOR STENOGRAPHERS HELD IN 1924,

1878. *Mr. Abdul Haye: (a) Will the Government please state what was
the number of Muhammadan stenographers who were declared successful
in an examination held by the Staff Selection .Board in June 1924?

(b) Will the Government please state how many of them have so far
been given appointments?

The Honourable Sir Alexander Muddiman: (a) Four.
(b) Two.

ArroINTMENT OF Liana MaNgan CHAND As o STENOGRAPHER IN THE
Orrice or THE CENTRAL BOARD OF REVENUE.

1879. *Mr. Abdul Haye: (a) Is it a fact that an unqualified stenograph-
-er, nemed L. Mangal Chand, has been recently given an appomtment
as & stenographer in the Central Board of Revenue?

(b) Is it a fact that there were several qualified candidates available
for the above post?

(c) If so, will the Government please state the reasons why their claims
and qualifications have been ignored and an unqualified man appointed?

The Honourable Sir Basil Blackett: (a) Lala Mangal Chand, who was
recently appointed as a stenographer in the Central Board of Revenue's

“Office, is not unqualified.

(b) He was one of several qualified canchdates nominated by the Staff
Belection Board for the vacancy.

In these circumstances part (¢) does not arise.
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TERMINATION OF THR SERVICES OF LarLa MAaNGAL CHAND as A
SteENoGRAPHER IN THE OFFICE oF THE CENTRAL BOaRD oF
REVENUE.

1380. *Mr. Abdul Haye: (a) Is it a fact that the services of Ju. Mungal
Chand, stenographer, were terminated by the Central Board of Revenue-

in 1922, on account of his not having passed the examination of the Staff
Selection Board?

(b) If the answer to part (a) be in the negative, will the ,Government
please state the reasons why L. Mangal Chand’s services were terminated:
by the Central Board of Revenue? -

(c) If the answer to part (a) be in the affirmative will the Govern-

ment please state if he has since then qualified himself for appointment in
the Government of India?

The Honourable Sir Basil Blackett: (2) and (b). The person in question.
was in a temporary vacancy in the Central Board of Revenue and had to

revert to his substantive sappointment to make room for a candidate with
superior claims. '

(¢) Mr. Mangal Chand subsequently made application to the Staff Selec-
tion Board for the registration of his name on their approved list of candi-
dates, and his name was duly placed on that list by an order dated the 22nd’
November, 1928.

ExeuMprioN rroM THE EXaMINATION OF THE STaFF SELECTION BoARD
oF MEN RECRUITED FROM THE Provinecial SECRETARIATS.

1381. *Mr. Abdul Haye: Is it a fact that there is a circular issued by
the Staff Selection Board according to which persons belonging to the

Provincial Governments can never be exempted from the examination of
the said Board?

The Honourable 8ir Alexander Muddiman: Prior to 1925 persons from:
provincial Secretariats were occasionally exempted from the Staff Selection
Board examination. The Board informed the Home Department in June
1925 that they were opposed to recruitment from provincial Secretariats
and attached and subordinate offices except by the ordinary door of exami-
nation, the initiative in such cases to come from the Local Government or

the head of the office concerned. The Government of India accepted this-
recommendation.

Mr. K, Ahmed: Do Government propose to register names, call for and
allow candidates from the provinces to come up for the examination?

The Honourable Sir Alexander Muddiman: I have already said so and
the Honourable Member would have understood it if he had listened to my
reply.

AMENDMENT OF THE PRoVISIONS OF THE INDIAN COMPANIES ACT RELATING
70 MANAGING AGENTS.

1882. *8ir Darcy Lindsay: 1. Have Government ever considered the:
question of so amending the Indian Companies Act, 1918, as to provide
that it shall not be permissible for Managing Agents to utilise the funds
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of one Company for the purpose of financing another Company in the same
Agency, also that the funds of any Company may not be used by the
Managing Agents or any of the Directors for the purposes of their business?

2. If not, do Government propose to do so?

The Honourable Sir Oharles Innes: The Government note the Honour-
able Member's suggestion which will be considered when the question of
amending the Act is taken up.

Darine or BraNnk TRrRaNSFERS.

1883. *8ir Darcy Lindsay: Arising out of the reply given to my question
No. 1045 on 1st March and the quoted extract from a letter from the Gov-
ernment; of Bombay, do Government propose to re-examine the position
to see whether the suggested provision that blank transfers be
dated could be made effective and not easily defeated were it made com-
pulsory that in place of the present practice of adhesive stamps all transfer
deeds Le stamp embossed and dated at the Stamp Office before signature?

The Honourable Sir Basil Blackett: The Honourable Member’s suggos-
tion has been considered on more than one occasion and the Government
of India have never been satisfied that it would be eflective.

ExeyrrioNn or T™HE DErur Notiriep Area COMMITTEE FROM THE
OPrERATION § THE ALIENATION OF Lanxp Acr.

1884, *Mr. K. Venkataramana Reddi: Will the Government be pleased
to state whether the Delhi Notified Area Committee is also exempted from
the operation of the provisions of those sections of the Alienation of Land
Act from which municipalities and cantonments are exempted vide Noti-
fication No. 16176, dated 21st June, 1919, of the Punjab Government,
Agricultural Department?

Mr. J. W. Bhore: No such exemption l{uﬂ been granted.

Exemrrion of THE DruLml Mouniciravuiry, THE NOTIFIED AREA
CoMMITrEE AND THE IMPERIAT, CiTY COMMITTEE PROM THE
OPERATION OF THE ALIEN oF Laxp Act.

. 1885. *Mr, K. Venkataramana Reddi: Do Government propose to take
any action to exempt the Municipality and Notified Area Committee of
Delhi and the Imperial City Committee from the operation of the provi-
sions of all the sections of the Alienation of Land Act in the same way as
the Simla District (Summer Capital of the Government of India) has been
exempted almost wholly from the said Act by the Punjab Government's
Notification referred to above.

Mr. J. W. Bhore: The Government of India do not at present contem-
plate such action.

RerLAcEMENT of Muuammap SHarrr, Scioor, Cuerk or THE HEap-
' uasteR, GovErxMeNT Hiom Sowoor, Derar, By Larna
Kisaor:r Lar.

1886. *Maulvi Muhammad Yakub: (1) Is it a fact that L. Rattan Lal,
Headmaster. Government High Schonl, Delhi. and Assistant Superin-
tendent of Bducation, Delhi, renlaced his school clerk, Muhammad Sharif,
by a clerk named L. Kishori Lal?
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(b) Is it a fact that this clerk L. Kishori Lal is a nephew (son of his
real maternal aunt) of L. Rattan Lal?

(c) Will- Government please state if they propose to take any action
in the matter?

Mr. J. W. Bhore: (¢) No. Muhammad Sharif, clerk, was transferred to
Lahore, his home, at his own eamest and repeated request. A Christian -
was sent by the Diréctor of Public Instruction, Punjab, in his place. He
was arrested and later became insane and after the post had been vacant
for several weeks, Kishori Lal was put in.

(b) No. They are not even of the same caste.

(c) Does not arise.

APPOINTMENT OF MumaMmanpaNs 7o THE MuNrcipal, COMMITTEE AND
Districr Boarp ScHoous IN THE DELHI PRrovince.

1387. *Maulvi Muhammad Yakub: (a) Is it a fact that the appointments
in the Municipal Committee and District Board Schools are made by
local bodies on the recommendation of the District Inspector of Schools?

(b) Is it a fact that according to the Punjab Education Code the District
Inspector of Schools has to obtain the sanction of the Superintendent of

Education to the appointments in the Municipal and District Board
8chools ? \

(c) Is it a fact that such recommendations gre invariably accepted by
the Municipality and District Board?

(d) Will Government please state the reasons why no Muhammadan
candidates are recommended by the educational authorities?

Mr. J. W. Bhore: (a) Yes.

(b) Yes, in case of a few posts.

(c) Not invariably.

(d) The reason is the want 6f suitable candidates.

HeapmastersHIP OF THE Raisina MriopLe Scroorn.

1388. *Maulvi Muhammad Yakub: (a) Is it a fact that the Superin-
tendent of Education was asked by the New Capital Committee, Delhi, o

make recommendations for the appointments of the staff of the Raisina
Middle School?

(d) Is it a fact that an advertisement was sent by the SBuperintendent
of Education to three Hindu vpapers, i.e., Leader, Tribune and Eastein
Mail but to no Muhammadan paper like the Muslim Outlook?

(¢) Ts it & fact that the interview for the Headmastership of the Raisina
Middle School was conducted by the educational euthorities -and the
appointment was made as a result of this interview?

(d) Are '‘Government aware that there is no paucity of qualified and
trained Muhammadon graduates in Upper India, and if so. why was no
Muhammadan candidate appointed ?

Mr. J. W. Bhore: (a) Yes.

(b) The advertisement was inserted in the local paper and in the Indian
papers having the largest circulation in the Punjab, and the United Pro-
vinces.
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(¢) Bir Hugh Keeling, President of the Raisina Municipal Committes, and
the Superintendent of Education, interviewed the candidates.
(d) Of 67 applications for the post only three were from Muhammadans

-and not one,of whom was qualified.
[ 4

ALLEGED UNSYMPATHETIC TREATMENT OF MUHAMMADANS IN THE DELHI
EpucarioN DepsnryeNT.

13889. *Maulvi Muhammad Yakub: (a) With reference to the reply given
to my starred question No. 1220 on 12th March, 1926, will Government
kindly state if the posts described below are held by Hindus only ?—

1. Assistant Superintendent of Education.
2. District Inspector of Schools.
8. Head Clerk.

(b) Are Government aware that Muhammadans are unsympathetically
treated in the Education Oftice of Delhi? Also will Government state
what immediate steps they are going to take for the amelioration of the
prospects of the Muhammadans in the Department ?

Mr. J. W. Bhore: (a) Yes. ‘
(b) No. The Honourable Member is referred to the reply given to
his question No. 1106 on the 8th instant. '

”

RenationsHir or THE MaNaGEr, Nareuna HicH Scuoon, aNp THE
Crerk, GoverNMENT Hicu ScHOOL, TO THE ASSISTANT
SuprErINTENDENT, EpucatioN DeraARTMENT, DrLHI

1390. *Maulvi Muhammad Yakub: Is it a fact that Bital Dass, Assistant
Manager, Narehla High School and Kishori Lal, clerk, Government High
‘Bchool are real relatives of Ratan Lal, Assistant Superintendent, Education
‘Office, Delhi?

Mr. J. W. Bhore: The Government do not propose to make any inquiry
into the relationship existing between these or any of their officers unless
they are satisfied that such an inquiry is necessary in the public interest.

Mr. K. Ahmed: How can they be satisfied unless they make an in-

quiry? .
ABSENTEE MEMBERS OF THE SECOND LEGISLATIVE ASSEMBLY.

1391. *Mr. B. Das: (a) Will Government be pleased to state how many
‘Members of the Legislative Assembly have absented themselves for more
than one Session of the second Assembly?

() Will Government be pleased to give a list of their names and their
period of absence from the Legislative Assembly? '

(c) Can & M&mber of the Legislative Assembly absent himself for
‘more than one Session and still retain his seat?

(d) Will Government be pleased to state whether it is compulsory for a
Member of the Legislative Assembly to attend any of the Sessions of the
Legislative Assembly?

(¢) Will Government be pleased to state if there are any rules that
wunseat s member for his prolonged absence? ‘
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Mr. L. Graham: (a) and (b). I lay on the table s statement which.
gives, so far as is available, the information required by the Honourable
Member. '

(c), (d) and (¢). The attention of the Honourable Member is invited
to the provisions of sub-section (2) of section 93 of the Government of’
India Act, and of rule 25 of the Legislative Assembly Electoral Rules.

Members who absented themselves for more than one session of the sscond Assembly.

B;Tr;al Names, Period of absence.

' .
' ¢ January—March 1926.

1 MeungKun . . . *+ +| L August—September 1928,
Januury—March 1426,

2 | 8ir Muthiah Chettiyar . . %August—-ﬂ.e tember 1926.
January—Mrrch 1928,

January—March 1926,

8 | Sordar Mahboob Ali Khan . . ) %August—-Sepwmbor 1925.
Jannary—March 1926,
s 1926.
4 | Mr. Bhabendra Chundrs Roy Y i pei
b ‘ Raja Amarpul Singh . . . . AN {ﬁ:ﬂ::;——Se ::::hb:;;g%.

Mr. K. Ahmed: Do Government propose for the benefit of the country
to take stringent measures and see that elected Members do attend meetings
of this' Assembly to discharge their duty?

PersoxNen or THE INpIAN DEprecaTioN To THE EleHTH AND NiINTH
INTerNaTIONAL LaBocur CONFERENCES TO BE HELD
AT GENEVA.

1892. *Mr. B. Das: (a) Will the Government be pleased to state if any
nominations by the Indian Commercial Chambers were received after the 15th-
January, 1926, in connection with the representation of employers and

workers’ interests at the Eighth and Ninth Labour Conferences to be held
at Geneva?

(b) 1f so, were they taken into consideration in compo;ing the personnel!
of the Indian delegation?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.

() No.

Svpikcrs ror DiscussioN AT THE NINTH SESSsION OF THE INTERNATIONAL
Lasovr CoNFERENCE.

1898. *Mr. B. Das: (a) Will the Government be pleased to state if it is a
fact that important matters affecting Indian shipping interests are to be

discussed at the ninth session of the next International Iabour Conference
at Geneva?

(b) Is it a fact that representatives of British shipping interests inv
India have been nominated as the employers’ delegates and advisers to
the Ninth Conference? If so, why wers the claims of representative-
Indians not considered?
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) (c) Is it a fact that Mr. Narottam Morarjee refused nomination to. the
Eighth Conference because it is coneerned with matters which do nt directly
bear upon the development of Indian shipping?

The Honourable Sir Bhupendra Nath Mitra: (2) The subjects on the
agenda of the Ninth Session of the International Labour Conference
are: :

(i) International codification of rules relating to seamen’s articles .
of agreement.

(i) General principles for the inspection of the condition® of work
of seamen.

() I think the Honourable Member is under a misapprehension which
appears to be shared by a certain section of the public at large. The -
Government of India have not a free hand in making these nominations.
They are bound by the provisions of Article 889 of the Treaty of Versailles,
which compels them to nominate in such cases ‘‘ in agreement with the
industrial organizations if such organizations exist, which are most repre-
sentative of employers or workpeople, as the case may be in their respective
countries.”’ The claims of all the represcntatives suggested were con-
sidered, but the Government of India came to the conclusion that, had they
selccted as delegates any other nominee than Sir Arthur I'room on this .
occasion, they would have failed to comply with the provisions of the
Treaty. As a matter of fact, they approached Mr. Narottam Morarjee
with a view to his attending the Ninth Conference as Adviser, but he was .
not willing to act in this capacity.

(¢) Mr. Narottam Morarjee refused a nomination to the Eighth Session,
but the ground for his refusal was not as given by the ‘Honourable Mem-
ber. As a matter of fact, neither Conference deals with matters which -
directly bear on the development of Indian shipping as such.

+1894. and 1895.

SUPERINTENDENT OF THE StaTisrical. Bravcn 1IN THE OFFICE OF THE
Rarnway Bm‘nn.

1396. *Mr. B. Das: (a) Is it a fact that the Railway Board have recruited
an outsider to fill up the post of the Superintendent in the S!atistical
Branch? If so, will Government be pleased to state the reasons why the
claims of the seniormost assistant have been ignored ?

(b) Is it & fact that an assistant was running the branch for so long?"
If so, what are the reasons for bringing in an outsider?

The Honourable Sir Oharles Innes: The post of Superintendent of the
Statistical Branch is in abeyance, vide page 45 of -the Proceedings of
Standing Finance Committee, Volume II, No. 8. The questions asked hy
the Honourable Member do not therefore arise.

GRANT OF FRER RaTrwaY Passes aND Purvinger Owpew Tickers To THE
CrL.ERICAT, STAPF OF THE Rarnway Boanrn.

1897. *Mr. B. Das: Will Government kindly give in full the information
asked for in parts (b) and (c) of starred question No. 968, on the 15th
September, 1925, regarding the grant of free railway passes and privilege:
ticket orders to the clerical staff of the ReilwaysBoard?

+Withdrawn.
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’?e Honourable Sir Oharles Innes: If the Honourable Member wishes
the Pass sules explained to him, this will be done if he will call on the
‘Secretary of the Railway Board for this purpose.

GrANT OF Ra11.way PassgEs To Tne STarr or THE RatLway Boarbp.

1398. *Mr. B. Das: (a) With reference to rule III (2) of the rules for
the grant of passes to the staff of the Railway Board which were laid on
the table of this House in reply to questinn No. 966, on the 15th September,
1925, wil®Government be pleased to state what are the special reasons in
consideration of which men with 20 years’ service are allowed passes in
excess of the prescribed monetary limit?

(b) Is it a fact that men under the State Railway Provident Fund Rules,
draw less pay than the Secretariat scales of pay? If so, do Government
propose to extend the full pass concessions to them ?

The Honourable 8ir Oharles Innes: (a) Length of service.

(b) The answer to the first part of the question is in the affirmative, and
‘the _second in the negative.

Pay oF STENOGRAPHERS OF THE Rainway Boarbp.

1399. *Mr. B. Das: Is it a fact that the pay.of the stenographers em-
ployed in the Government of India Secretariat hag recently been revised and

that the revised rates of pay have not been given to the stenographers of
ihe Railway Board? If so, why?

The Honourable Sir Charles Innes: The Honourable Member is referred
to the answer given in this House to question No. 1158 by Khan Bahadur
‘Sarfaraz Hussain Khan on the 9th March last.

OveErwoukep CLERES OF THE IssuE BraNcH oF THE Rainway Boarn.

1400. *Mr. B. Das: (a) Is it a fact that the clerks of the Issue Branch
of the Railway Board are made to work till late hours at night, Sundays
and holidays not being excepted?

(b) Is it a fact that the persons concerned recently submitted a written
representation to the Director of Finance to take steps to discontinue this
Fractice? If so, will Government please state what action has been taken
thereon ?

The Honourable 8ir OCharles Innes: (a) The volume and urgency of
work somelimes necessitates working late at night as well as on holidayvs,
particularly in connection with the preparation of the Budget and whilst
the De}rlmlmds for Grants are under discussion. This applies to the office
as a wholo.

) The reply is in the negative.

/7
CosST or THE MINISTERIATL ESTABLISHMENT OF THE Rairnway Boarb.

1401. *Mr. B. Das: Will Government please state the actual cost of the
‘ministerial establishment of the Railway Board on the 1st January, 1926
-and 81st December, 1925% including the cost of the Technical office and
‘surplus establishment, if any?
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The Honourable Sir Charles Innes: The following are the figures of the
sctual monthly cost of the ministerial establishment:

Office of Railway Technical
Board.

Office.

Ra. Rs,
On 1st January 1925 . . 88,461 il
On 81st December1925 . 33,000 8,8L9

RECRUITMENT OF THE CrERIcat. Starr For THE OFFICE OF THE
Raiuway Boamp.

1402. *Mr. B. Das: (a) Is it a fact that & number of men have been re-
cruited in the Kailway Board's establishment includ:ng the staff of oflicers on
epecial duty during the last six months who are not qualitied men of the
Staff Selection Board? If so, what is the number of such men?

(b) Did the Staff Selection Board approve of their appointments? If
not, who approved them? '

(c¢) Do they possess any special qualifications? If so, what?

The Honourable 8Sir Oharles Innes: The regulations of the Staff Selec-
tion Board do not apply to the recruitment of clerical staff for the office
of the Railway Board. The questions asked by the Honourable Member-
do not therefore arise.

RecrviTmeENT o TRE Crrnical. STarr ror The OFFICE or THE RAILWaAY
Boarbp.

1408. *Mr. B. Das: Is it a fact that the Director of Finance attached
to the Railway Bourd and some Deputy Directors make direct recruitments
of clerks for, their respective branches and that some clerks in the office are-
affected thereby ?

The Honourable 8Sir Obarles Innes: The reply is in the negative.

RrcruviTMENT oF THE CrericaL Starr vor THE OFFICE OF THE
Ratmnway Boaub.

1404. *Mr. B. Das: Is it a fact that three persons were taken in by three
different officers of the- Railway Board against one Mr. Dharambir on
deputation and that when the discovery wgs made two men were absorbed
in the surplus establishment? ! .

The Honourable Sir Oharles Innes: The rcply is in the negative.

CoxtroL BY THE Direcror ofF Fixance, Ramway Boawp, or THE
RECRUITMENT AND ProMOTION of THE CLERICAL STAFF
OF THAT Orrice.

1405. *Mr. B. Das: (a) Will Government please state the designation
of the officer or officers in charge of the ministerial establishment of the
Railway Board ?-

(b) To what extent if any, does the Director of Finance control the
recruitment and promotion of the clerical staff? .

(¢) How many men have been brought in by him or on his recommenda.-
tion since he joined the Railway Board?



¢
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(d) Is it a fact that most of the men newly recruited have been given
hiﬁher places over men with many years’ service in the Board? If so,
- why ? .
B (o)?H‘ow many of them have been found qualified by the Staff Selection
oard

The Honourable Sir Charles Innes: (a) Secretary, Railway Board.
(b) None whatever.
(c) Only one man and he was & qualified accountant ‘

(d) Some of the men taken over from the office of the Accountant Gen-
- eral, Railways, or transferred from railway administrations had to be given
seniority in the Railway Board'’s office with due regard to their service
and position in the offices from which they were taken.
(¢) In view of the reply to question No. 1402 by the Honourable Mem-
- ber, this question does not arise. ‘

SeNioRITY LIsT oF THE CLERICAL STAPF OF THE OFFICE OF THE
Rainway Boarp.

1406. *Mr. B. Das: (a) Is it a fact that a draft senjority list was
recently circulated to the clerical staff of the Railway Board with instruc-
tions to lodge written protests within four days in case any man had any

- complaints to make against the place assigned to him in the list?
~ (b) If 8o, will Government please state who prepared the list and what
the occasion was for it?

(c) How many protests have been received and what action has been

taken thereon?.

(d) Were the branch officers or the Secretary consulted in preparing the
list? .

The Honourable Sir Charles Innes: (a) Yes.

(b), (c) and (d). To fix the relative seniority of- men under the old and
under the new rates of pay who were shown separately in the old list, a
draft seniority list was prepared and circulated. A number of objections
were received which were attended to. Branch officers were consulted

- where necessary.

Graxt or ToNca Hire AND DINNER ALLOVANCE To THE STAFF OF THE
Bupaer BrancH oF THE Rarnway Boawrp.

1407. *Mr. B. Das: (a) Will Government please state the actual amount
drawn by the staff of the Railway Board’s Budget Branch in the shape of
tonga hire and dinner allowance during the month of December, 1925, and
the first half of January, 1926?

~(b) Who sanctions this expenditurc and on whose recommendation and
tor what purpose?

(¢) Is this sort of expenditure incurred by any-other branch of the
Railway Board? If not, why is it necessary for the Budget Branch?

(d) Is it & fact that daeily tonga hire is given to certain persons?

(¢) How many extra men could be appointed with the amount spent

~on this account?
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The Honourable 8ir Oharles Innes: (¢) Separate figures for tonga hire
for the Budget Branch are not available. No dinner allowance was given,
but on occasions when men of that branch remained in office till a very
late hoyr, refreshments were provided by the Director of Finance at his
-OWn expense.

(b) Tonga hire is puid when an officer certifies that an employee was
detained in office in the interest of work after 7 p.M. when no bus is avail-
able to take him home.

(c) The practice is general and is not restricted to any particular branch
-of the office.

(d) No.
(¢) Does not arise.
Mr. B. Das: May I know, Sir, if the Honourable the Finance Member

supplies such conveniences to his overworked staff while the Budget is
‘being prepared in his Department?

- 'The Honourable Sir Basil Blackett: If the Honourable Member will
‘put the question down, he will get an answer.

NumBer oF Orricers oN SrrciaL DuTy IN THE Rainway Boarp.

1408. *Mr; B, Das: (¢) How many officers on special duty are There at
‘present in the Railway Board? !

(b) Will Government please lay a statement on the table showing their
‘respective duties, rates of pay, substantive appointments held by them,

and pay drawn by them before their appointments on special duty?

The Honourable 8ir Oharles Innes: (a) Four.
(b) A gtatement giving the information is laid on the table.

Statement referved to in the reply to part (b) of question No. 1408 by Myr. B. Das.

4
Substantive Pny
Name. Duty. Pay. appoint- of that
. ment appointment.
Ra. Rs.
. M. H. Khan ,|To re in full detail 860 | Superintendent, 680

Mr. M sfi;:I:f railway pro- Railway Board’s
}ech put forward by office.
ocal administrations,

Mr. R. G. Marriott . | To adviso in the matter 2,000 | Deputy Conservator 950

. of purchaso of timber of Forests. plus £39.
and kindred subjecta. : .

Mr, Gopal Nath . |To  co-ordinate  the 800 . | Compilation Officer 636
system of the compila- for Stotistics,
tion of statistics in North  Western

- force on differcnt Rail- Railway.
ways.

«Col. R. A. Neodham | To reorgenize Medical 8,160 | Deputy  Director 2,400
and Bauitary arcenge- . Qeneral, Indian | pivs £18-6-8.
meats on the North Medical Rervico.

Wostorn Railway and
other State Ruilways.
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Durizs oF THE Derury Secrerany aNp CHIEF SUPERINTENDENT oF THE
Raimway Boarp.

1409. *Mr. B. Das: (a) Will Government please state what are the
respective duties of the Deputy Secretary and the Chief Buperihtendent
of the Railway Board and what were the duties of the Assistant Secretary ?

(b) What pay is drawn b§ each of them and what pay was drawn by
the Assistant Secretary before the appointment was abolished?

(¢c) Will Government please state in figures the actual saving to Govern-
ment by the present arrangement with reference to the reply given to
part (a) of the unstarred question No. 168 on the 14th September, 1925?

(d) With reference to the reply given to part (b) of the question referred
to above, will Government kindly state to what post Mr. Rundlett reverted
on relinquishing charge of the office of Assistant Secretary?

(e) Is it a fact that he continued in the appointment with a different
nomepelature and slightly less pay?

The Honourable 8ir Charles Innes: (¢) A statement is laid on the table:
.describing, respectively, the duties of the Deputy Secretary, the Chief Sup-
erintendent, and those previously allotted to the post of Assistant Secretary
which has been abolished.

(b) Deputy Secretary—Rs. 1,300,

Chief Superintendent—Rs. 700—9800,
Assistant Becretary—Rs. 1,000—1,250. '

(¢) As regards the question of savings, the reorganisation of the Rail-
way Board must be considered as a whole and the details of the redue-
tion of expenditure are given in the Proceedings of the Standing Finance-
Committeo for Railways (vide Memorandum at page 45 of their Proceedings,.
Volume 1I, No. 8.)

(d) Superintendent.

(e) No. .

Rn—

Statement referred to in the reply to part (a)of 11> tion No. 1941 hy Mr. B. Dae,

Post. N Brief description of duties.

Deputy Becretary . . . | Controla the Establishment and General Branches of
the office and acting under instructions of the
Baecretary and the Ronrd deals with questions affecting
individuals in the Railway cstabliskments and all
matters affecting Unions, strikes, titles, deemations,
grants, etc. Arcista the Becretary in the gcnersl
supervision of husiness in o]l Pranches of {he cffice.
Controls the expenditure of the Board's office agninst
the erant and is in charge of the ministerial office
es}ahliuhr;mlt.d i £t ' o tond .
ief Superinten . . | Performs the ordinary duties of the Superintendent o
Chief s‘ pevintendent one of the f'rnnohcéy(lf the cffice and 1}: in addition,
B in charge of cffice manngement such as preparation of
bille, mevement of office, office atationery, furniture,
telerhones, printing offco procednre and all corress
pondence in conncetion therewith. He is also in
charge of the infmic}r Magn}jshrlr:cn{(:_.‘h -

i Secretary . . . | All the werk new performed by the Chief Superinten-
A'jmmﬂ' dent torether with that portion of Deputy Becretary’s
work which pertains to the control of office establish-
ment.

-
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Rrbucrion of THE CLERICAL ESTABLISHMERT OF THE ‘OPFIOE OF THE
; ‘ © Rar.way Boazb.

1410. *Mr. B. Das: With refercnce to the reply to part (¢) of unstarred
question No. 166 put in this House on the 14th September, 1925,
that some of the men were confirmed. by the Railway Board's orders of
the 22nd January, 1925, with retrospective effect from the 1st November,
1924, and the reply to part (d), that the orders of the 22nd January were
not reversed in some cases by the orders of the 21st- May, 1925, and the
reply to part (c) of the same question, that the reversions were made to
keep within the reduced cadre, will (Government be pleased to lay copies
of the two office orders in question on the table?

The Honourable Sir Charles Innes: Copies of the office orders are being
sent to the Honourable Member.

RmmEuN'r oF MEeuMBERS OF THE CLERICAL ESTABLISHMENT ‘Of THL OFFICE
or THE RaiLway Boarb.

1411. *Mr, B. Das: With reference. to the reply given in this House to
unstarred question No. 167. on the 1l4th September, 1925, will .Govern-
ment please state how many of the 10 members of the staff of the Railway
Board have been retired? ¥f the full number has not been retired, will
Government please state the reasons for revising their previous deeision?

The Honourable Sir Gharles Innes: Six have already been retired. The
previous decision has not been revised and the question of seleoting others
for retirement is under consideration.

APPOINTMENTS IN THE ELEOTRIFICATION BRaNcH or THE MECHANICAL
DerarTMENT OF THE GREAT INDIAN PrNniNsura Ralnway.

1412. *Mr. B, Das: (a) Will Government be pleased to state whether
it is a fact that recent Superior Revenue appointments in the FElectrifica-
tion Branch of the Mechanical Department of the Great Indian Peninsula
Railway are being made without duly advertising the vacancies in the
Press? .

(b) Will the Government be pleased to state whether such minimum

‘gtandard of qualifications as are fixed for recruitment in the Indian Bervice
of Engineers is adhered to in making these appointments?

The Honourable Sir Oharles Innes: The reply to both parts of the ques-
tion is in the negative.

INDIANISATION OF THE STORES DEPARTMENT OF STATE RaILwavs.

1418. *Mr. B. Das: (a) Will Government be pleased to state what is
the total number of poste in the superior grade of the Stores Department
of the various Railways controlled by the State and Low many of these
posts are occupied by Indians?

(b) Do Government propose to give effect to 75 per cent. of Indisnisa-
tién in the superior grade ‘of the Stores Department of the various Rail-
ways? ST A e e : g

B
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The Hounourable Sir Obarles Inmes: (¢) Full information regarding the
nationality of Stores Officers on the East Indian and Great Indian Penin-
sula Railways is not available, but on the old State lines there are 28 offi-
oers of wham 16 are Indians including statutory Indians.

(b) It ie proposed to fill, im future, the superior cadre of State Rail-
ways, Btores Department, from officers of the Civil and Mechanical Engi-
peering Departments. As regards the Indianisation of these latter Depart-
ments the Honourable Member is refexred to the replies I gave to certain
Honourable Members in the course of the debate on the Railway Budget
on the 24th and 265th February, 1926.

ProvipENT Funp axp FIDELITY INSURANOE ARRANGEMENTS IN CURRENCY
Orrioes.

1414. *Mr. B. Das: (a) Will Government be pleased to state if they have:
come to any decision on the question of Provident Funds and guarantee
eontributions by the Curreney Office staff as was raised in starred question-
No. 987 of 19257

(b) Wil Government be pleased to state when they intend to publish
therr new Provident Fund Rules for all classes of employees?

The Monourable Sir Basil Blackett: (c) The Government have decided
ubat & radical change in the Provident Fund and Fidelity Insurance arrange-
ments in Currency Offices is undesirable at present. They have, however,
sanctioned & new Fidelity Insurance scheme under which the premia pay-
able by the employees have been reduced to one-quarter of the amount
payable at present. The new scheme will probably come into force from
the 1st April 19286. '

(b) If, as I presume, the Honourable Member is referring to the draft
Contributory Provident Fund Rules I may tell him that these are being
examined and will be issued when they are finally approved by the Becre-
tary of State in Council.

INTRODUCTION OF A PROVIDENT FUND SYSTEM.

1415. *Mr, B, Das: Will Government be pleased to state if they have
come to any decision in regard to the Resolution of the Council of State
passed in February, 1924, for the introduction of a Provident Fund system?
Will they be plessed to lay on the table a statement showing the steps
that have been taken in this direction up to now during course of the last
two years?

The Honourable Sir Basil Blackett: T have explained the position in the
reply given to the Honourable Member's unstarred question No. 51 on the
25th August last. No decision has yet been arrived at.

INTRODUOTION OF Ao NEW FIDELITY INSURANCE ScHEME FOR EMPLOYEMS OF
Currency OFrices.

1416. *Mr, B. Das: (a) Will Government be pleased to state whether
it is a fact that they sre comsidering the question of introducing & new
insurance scheme for the benefit of employses of Indian Currency Offices
which will be brought into force from 1st April, 19267
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(b) If the answer to part (a) is in the affirmative, have they asked {-r
ahy constructive proposals from the staff of Currency Offices for a mutual
insurance scheme as stated in answer to my question No. 94 of 26th August
1925? If not, do they propose to eall now for such proposals?

(c) Will Govermment be pleased to lay on the table a copy of this
proposed scheme?

The Honourable Sir Basil Blackett: (¢) and (c). The Honourable Mem-
ber is referred to the answer just given to question 1414.

(b) The Government do not intend to call for such proposals for the
reasons stated in answer to part (d) of question 94 of the 26th August

1925.

UriLisarioNn or THE BomBay CurrenNoy Orrice Co-oPEraTivE CREDIT
BocCIETY A8 AX AGENCY TO UNDERTAKE FipnerLiTy INsuraNnce
ror THE CurneNcy Ofrice STaFr,

1417. *Mr. B. Das: Will Government be pleased to state whether their
attention has been drawn to the resolution passed at the meeting of the
Bombay Currency Office, Co-operative Credit Bociety, Ltd., on 80th of
March, 1925, regarding the acceptance of Fidelity Bonds from the Society?

The Honourable Sir Basil Blackeit: The reply is in the affirmative.
The Government.do mot propose to use the Bombay Currency Office Co-
operative Credit Society as an agency to undertake Fidelity Insurance for

e Currency Office staff.

UNSTARRED QUESTIONS AND ANSWERS.

Exruision or Mauvrnaxa MosamMap IsuaQ rroM THE NortH Wasr
FroxTIER PROVINCE.

952. Mr, 8. BSadiq Hasan: (1) Are the Government aware that
Maulana Mohammad Ishaq, & resident of the North West Frontier
Province, was expelled and is still not allowed to rcturn to his province?

(2) Are the Government aware that the Maulana is now residing at
Rawalpindi and does not get a single pie from the Government for his
expenses ?

(8) Are the Government aware that the Maulana averted the happening
of a Hindu-Moslem riot at Rawalpindi and that the Deputy Commissioner
of Rawalpindi recommended to the Punjab Government to secure the
cancellation of expulsion orders? .

(4) Are the Government aware that the political atmosphere in the
country has cooled down, and, if 80, do Government propose to allow the
Maulana to return to the North West Frontier Province without any con-

ditions?
The Honourable Sir Alexander Muddiman (1) and (2). Yes.
(8) No. The suggestions made in this part of the question have no

foundation in fact.
(4) Government are not so aware, and it is not dt present proposed o
allow Mohammed Ishaq to return to the North West Frontier Province.
| N
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Awommnm or Ao COMMITTEE TO INQUIRE INTO THE WORKING OF THE
‘ ArMy CanTeeN Boamp (INDIA).

253. Khan Bahadur W. M. Hussanally: Will the Government be
pleased to state if they propose to appoint a committee consisting of an
“equal number of dfficials and non-officials and presided over by an Army
officer to be nominated by H. E. the Commander-in-Chief to inquire into
and sotutinize the workmg and the accounts of the Army Canteen Board,
and after such inquiry and investigation to report as to the advisability or
otherwise of. retaining the system and granting it & further loan besides
the Rs. 80 lakhg already advanced?

Mr. E. Burdon: The attention of the Honourable Member is invited
to the reply given on the 15th March, 1928, to his unstarred question
No. 221 and also to the reply given on the 19th instant to his unstarred
question No. 234.

RevisioNn o¥ THE Pay or SmHROrrs 1¥ CurfENCY O¥FICES.

‘254, Mr. B. Das: (2 Will Government be pleased to state whether
‘their attention has been drawn to the inadequate scale of pay of the shroffs
as stated in the representation by the Bombay Currency Association? If the
answer be in the affirmative, will Government be pleased to state if the
same has received favourable decision in their hands?

(b) Is it a fact that the shroffs in Currency Offices get an increment
of one rupee per annum?

(¢) Do Government propose to revise théir scales of pay from the
scale offered to them in 1922?

(d) Will Government be pleased to state whether the following com-
parative statement showing the scales of pay of the clerks and the shroﬂs
in the Bombay Currency Office is correct?

CLERKS. SHROFFS.
Date. ‘ Sheed
Minimum. | Maximumn. | Minimum. | Maximum.
Res. Res. Rs. Rs Rs.
1919 . . . . 30 100 80 60 )
1st January, 1920 RN 40 100 40 60 70
15th Obtober, 1920 . .| 50 100 50 70 80
let March, 1922 . .| o 100 '50 80 90
1st June, 1924 . . . 60 ‘150 60 80 90
\

(e) 1f the answer to the abeve be in the affirmative, do Government
propose proportionately to revise the scale of shroffe along with that of the .
clerk#?
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PaY or THE MENIALS. OF THE BoMBay CurrenNcy OFFICE.

.255. Mr. B. Das: (a) Will Government be pleased to state whether the
minimum pay of lower class servants in the Bombay Currency Office,

called ““menials’ is only Rs. 10 (excluding allowances) and whether their
maximum pay is Rs. 14 only?

(b) Is it a fact that allowances to these menials are not given in the
case of sick leave on half pay ?

(c) Will Government be pleased to state the average pension that
retired menjals of the Bombay Currency Office are drawing?

(d) What is the usual scale of rise of this class of loyal servants of the
Currency Office ?

(e) Will Government be pleased to state if it is a fact that the clerical
staff and menials of other Imperial Departments in Bombay receive a better
scale of pay after revision? Do Government propose to apply the same
scale of pay to the menials of the Currency Department without wait-
ing for the lead of the Local Government of Bombay in the matter?

Grant or INcrEMENTS TO THE CLERKS IN THE BomBay CURRENCY
OFFICE.

256. Mr. B, Das: (a) Are Government aware that on the introdustion
of the revision of 1924, the senior clerks got practically very little benefit
and that in the Bombay Currency Office clerks got as follows?

Clerks who have put in 8 years’ service got Rs. 7.
Clerks who have put in 10 years’' service got Rs. 80.

Clerks who have put in 16 years’ service got Ra. 95.

~ (b) Do Government propose to consider the advisability of gramting two
or three increments to them?

Pay or Nore Capckrrs 1N Cuzrexcy OFFICES.

. 257. Mr. B. Dasg: (a) Are Government aware that there is a good deal
of discontent smongst note examiners in Currency Offices owing to the
differentiation in pay in the note verification section and the note checker’s
section?

(b) Do Government propose to bring the salaries of note checkers to
the same grade as that of the note verification section?

°
The Honourable Sir Basil Blackett: The information required by the
Honourable Member is being collected, and will be supplied to him as soon
a8 possible.

REVISION OF TBE PaY oF SuPERINTENDENTS IN CurrENCY OFPFICES.

258. Mr. B. Das: Will Government be pleased to state whether they
are aware that the scale of pay of the Buperintendents, etc., of the
Currency Offices was not revised by the revision of 1924? 1If so, will Gov-
ernment be pleased to state whether they are going to revise the scgle of
pay of the Superintendents of the Currency Office now? If not, why not?
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The Honourable Sir Basil Blackett: The pay of Superintendents in
Currency Offices was not revised in 1024, for the reason that a further
revision was not considered necessary, in view of the nature of the work,
and the prospects of further promotion open to Currency Office Superin-
tendents. But Buperintendents in the Currency Offices at Karachi, Lahore
and Cawnpore were placed on a scale of Rs. 200—10—800 per mensem to
bring them on to a level with Superintendents in the Madras Currency
Office. Further revision of the rates of pay of Superintendents in Currency
Offices is not under consideration.

BILL PASSED BY THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, in accordance with Rule 25 of the
Indian Legislative Rules, I lay on the table the Bill to amend the provi-
sions of section 88 of the Indian Succession Aot, 1825, which was passed by
the Oouncil of State at its meeting held on the 28rd March, 19286.

MESSAGE FROM THE COUNCIL OF STATE.

Becretary of the Assembly: Bir, the following Message has been re-
eeived from the Secretary of the Council of Btate:

“T am directed to inform you that the Council of Btate have, at their meeting held
on the 22nd March, 1025, agreed without any amendments to the following Bills which
were passed by the Legislative Assembly on the 16th and 17th Mareh lﬂg !

1. The Indian Finance Bill, 1926,

2. A Bill to provide for the regular submission of returns of quantities of cotton
goods manufactured and cotton yarn spun in British India.

3. A Bill to define In certain cases the rights of legal practitioners to sue for
their fees and their liabilities to be sued in respect of negligence in the
discharge of their professional duties.

A Bill to amend the law relating to the appointment of laésl practitioners in
Cie‘é“ lniiisgolénd for this purpose further to amend the Code of Civil Pro-
cedure, .

. A Bill to provide for the mnini.qnance of the works estnblis'lllllad to supply drinking
water 1n bulk for the urban area of the city of Delhi, and for that purpoass to
-constitate a Joint 'Water Board to undertake such maintenance.

. A Bill further to amend the Indian Income-tax Act, 1822, for certain purposes.
. A Bill further to amend the Indian Divorce Act.

. A Bill further to amend the Indian Factories Act, 1911,

9. A Bill to explain certain provisions of the Transfer of Property Acky 1882."

~

=]

- -

STATEMENT LAID ON THE TABLE.

PurcEASE oF SToRES BY THE Hicr COMMISSIONER FOR INDIA.

The Honourable $ir Bhupendra Nath Mitra (Member for Industries
and Labour): Sir, T beg to lav on the table a statement furnished by the
High Commissioner for India showing all eases in which the lowest tenders
bave not been accepted by him in purchasing stores for the Government
of India during the half year ending the 81st December, 1925.
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RESOLUTION RE POSITION OF INDIANS IN SOUTH AFRICA.

The Homourable Sir Alexander Muddiman (Home Member): Sir, be-
fore you call on the Honourable Mr. Jinnah to move the Resolution* which
stands in his name, 1 erave your indulgence and the indulgence of this
House to make a statement. ‘

Mr. President: If the Honourable the Home Member desires to make
s statement in connection with the question to be raised by the Resolution
of Mr. Jinnah, I could not allow him to do so unless Mr. Jinnah agrees
to such a course being adopted.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): 1 am always
glad to hear from the Government any statement that they may wish to
make on the floor of this House as they so seldom do so.

: The Honourable 8ir Alexander Muddiman: I am glad that my request
heas met with Mr. Jinnah's approval, and I hope also the approval of the
Hpuse.

' Sir, my ground for asking leave tc make a statement is that the matter
which may come under the consideration of this House is one of the
greatest importance on which I do not think there is any difference . of
opinion as to the object to be achieved on the part either of the Govern-
ment or of any Member of this House, or of the people of India geperally.
1 am at any rate convinced that, as regards the Mover of the Resolution
his one object, I am sure, is to strengthen and not to weaken the hands
of Government. 8ir,” I should like to make my own personal position in
this matter as Leader of the House clear. In the first place the Resolu-
tign on the paper to-day, and the meeting of the Assembly to-day, is the

l' “dThis Assembly recommends to the Governor General in Council that he will be
pleased | *

i (a) to represent to the Government of the South African Union that the proposed
: legislation known as the Areas Reservation and Immigration Registration
(F“z-urther Provisien) Bill'is wholly unacceptable in tincnrle, it being unjust
and inequitable and inconsistent with the rights of British citizenship, and
further constitutes a distinct breach of the Gandhi-Smuts agreement of 1014
in that it is caloulated not only to make the position of Indians in South
Africa much worse than it was in 1914, but its provisions are designed to
\ destroy vested rights and to make residence in that country of any self.
respecting Indian impossible ;

(b) to make a further effort to induce the South African Union Government to
agree to a round table conference consisting of, among others, Indian
representatives to settle all grave outstanding matters in controversy hetween
the said Government and Indians;

(c) to repyesent to His Majesty's Government that in view of the extreme
importance and urgenca of the matter it should use its influence with the
South African Unton Government to bring about a round table conference
for the said purpose;

(d) to arrange if necennlr{ for a deputation consisting of representatives of the

5 tvf:ol Iflt_)um ofsoth:h X\"lmn Legial&t\g;, l:ho Government of India and also
of Indians in Sou rica to visit nd and mak ata-
tions to the British Cabinet and Pa.rliiment.; o necessafy ropress

(¢) to represent to the Imperial Government that in the event of the failure of
. any satisfactory settlement of the question and of the ing of the Areas
Reservation and Immigration (Further Provision) gﬁ into law His
Majesty’s Govergment should advise His Majesty to disallow the said law."

( %882)
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fulfilment of a pledge I gave on the 28th January last. Ot that oecasion,
Sir, I said: ) ,

“ The discussion of the motion and the amendment at this ?urticq!ar juncture
will, in the considersd..opiniom of the Government of India, ﬁpmwd'dt; the position in
South Africa where negotiations are at.a very difficult and critical stage.”” N

Since then the matter was raised in the House of Lords on the 28th
February, and Lord Olivier, in withdrawing his motion, made the: follow-
ing remarks to which: I would draw the attention of this House:

* The steps which have been taken by the Viceroy, in cousultation with the noble
Earl, have certuinl{ improved the situation in so far as they enabled the whole
principle of the Bill to be again discussed, and after we know the result of those
steps then, I entirely agree with the noble Earl, will be the time for us, if necessary,
to press His Majesty's Government for any further disclosures of their poligy or their
‘jatentions.’’ :

On thut Lord Olivier withdrew his motion.

Now, Sir, the position with regard to the Select Committee which, as
the House knows, is sitting in South Africa, ‘is preqisely the same as when
the House of Lords postponed -discussion. The Select Committee is' still
sitting and is still at the stage of hearing witnesses. . Their report-is not
expected before the end of the month. The published . correspondence
shows that the Government of Indis have done everything in their power
to represent the Indian case and to secure an acceptable settlement. I
will ask the House to acoept my assurance, though it is not necessary to ‘do
so as His Excellency has alrcady spoken on the point—however, I renew
the assurance that the Government of India will continue to spare no
effort o secure that the Asiatic ‘Bill iz not procecded with and to qgect' ap
acceptable settlement of the other points at issue. Of the eventual iskue
it is not possible to make any forecast, but of oné thing I feel sure and
that is that the discussion at this stage of certain clauses of the Resolu-
tion. cannot be helpful and may seriously jeopardise any prospects there
may still be of @ satisfactory settlement. T am confident that no Member
.of this House, and certainly not' the Member in whose name the Resolution
stands; will desire to comtribute to such a result by any action on his part,
and therefore I ask him, after ‘hearing my statement, not to make his
motion.

Mr. M. A, Jinnah: Sir, I have listened to the statement made by the
Honourable the Leader of the House on behalf of Government. I fully
realise the situation that is facing us at the present moment. On the
17th of February 1926 Dr. Malan, the Minister in charge of this Bill in
the South African Union Parliament, stated as follows:

‘* Bo far we had turned down two very important requests of the Government of
India, and under these circumstances we realise that the feeling was springing up in
Indie, and also among the Indian community in South Africa, that we were forci
through this most important legislation in which they were o vitally concerned,
un?, nst the will of the Indisn community and the will of the Government of
India, but forcing it through without giving thew any proper- opportunity of laying
the case of the Indinns before the Government of the country and before the Legials.
tare.”

From this it will be obvious that the SBouth African Government have
realised the intensity of fecling not only in this country amongst all sections
of the people but also the intemsity of fesling of the Indians in South
Africa, whose vested rights are in jeopardy if this measure is passed. :8ir,
he further proveeded to say: o : c
“We félt that it 'ﬁn'pnvﬁl;ignt,w sttach cortain conditiops and sfeguards. We.

folk. it was. tieossstiey to: 80
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[Mr. M. A. Jinnsh.] J
—(that is, the course that they adopted)—

“ beodusé this was under the circnni‘tancu-érbvalling in ﬁouth Africa and this House
an unususl procedure.(the unusual procedure being that the order to move the second
reading of the Bill was discharged and a Belect Committes was appointed.” ‘

And further he recognised that the Government of India' had taken up a
very clear and precise position, and in his own words he says:

“ We fully recognise that qur proposals

—(that is, the Government of India’s ‘telegram)—

‘“ have been given the fullest consideration, and we further understand that the offer
now made to us involves departure from the normal parliamentary practice and
zrocedure. We see in it another proof of the desire on'the part of your Ministers to
nd a solution of this problem.”

. The telegram added that the Governfnent of Indis accept the offer to
let the Bill go to the Beleot Committee before the second reading and noted
with satiefaction that the terms of refererce would be sufficiently wide' to
include the principle of the Bill. They assume that the representatives
of Indian opinion in South Africa would have an opportunity of present-
ing their olaims which they felt sure the Union Govérnment wauld agree
would not fail to assist the Committee enormously in their task.

Now, Sir, I fully recognise that that Select. Committee has not con-
cluded its labours, that it has not yet made ite report and, to put it in
legal language, the matter therefare is eub judice. And, Bir, nothing is
further from my mind than to weshen the (Govermment of India or their
position in relation to the negotiations 'which are going on, and I shall
be the last person who by doing it might enable the Governmetn of India to
say that because of your actions we lost this battle which is a forlern hope
In my opinion, if for no other reason; for one reason slone, that we on this
side would not like to come in for the slightest blame by doing anything
which might be said to have frustrated the object we have had in view.
Therefore, I am in the very difficult and delicate position, and I have no
desire to move this Resolution at this moment. Bug, I would draw the
attention of the Government to one fact, and that is' that Dr. Malan, in
this very speech of his which I have read, says that this piece of legisla-
tion must go through before the end of the Session of the Union Parliament,
which is about the end of May. Supposing the Government of India, who
are doing their utmost—and I recognise that there is complete agreement
between them and us—fail and this Bill is passed through before the end
of the Session, where shall we stand? This Legislature will be deprived of
the opportunity of preesing its opinion and meking the recommendstions,
particularly the last resommendation which is contained in my Resolution,
This is » matter of the most vital importance; you know the intensify of
feeling throughout the country. I would therefore request the Government
that in this matter, they should go to the length of calling a special Session
of this Assembly, if necessary, at an early date and give this Legislature
an opportunity of then recording its opinion and supporting them further
in’ the event of there being a disaster. (Applause.) L

The Honourable Sir Alexander Muddiman: Sir, I recognise. that my
friend has adopted what I think this House will consider a statesmanlike
courné in the action he has taken, and I thagk him on behalf of the
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Government, but more on behalf of the Indians whose interests might
otherwise have been seriously prejudiced. I notice he has referred to the
negotiations and has feared an ill issue; on that it would be improper for
me at this moment to express an opinion, though I myself think tbat if
one gees into negotiations with a defaitist feeling it is likely to lead to
defeat. I, though not very optimistic, am perhaps slightly more optimistic
than he is. :

In regard to a special Session in the event of things going wrong, it is
not open to me to make any pronouncement because, as my Honourable
friend well knows, the calling of the Session rests with the Governor Gen-
eral, and it will rest with u Governor General who is not yet even in the
country; but I can promise that this debate will be laid before him at an
early date on his arrival.

Mr. President: Before I adjourn the House, I should like to remind the
Honourable Members that they are required to be present in this Chamber
to-morrow morning at 11 o’clock, when His Excellency the Governor
General desires to address the Indian Legislature.

I adjourn the House sine die. R
The Assembly then adjourned sine dis.
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